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As for as the hon. Member's 
reference to the report of the G ological 

Survey. is concerned, the point is well 

taken. We always do take it int 

account. Without that we cannot hav 
new cement plants and I  hope the Working 
Gtoup on the Seventh Five Year Plan will 

certainly take into consideration the 
report of the Geological Survc) of 

India. 

MR. SPEAKE R : Shrimati Pramila 
Dandavate. That is the last of it. 
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Benefits to Scheduled a tes and 

Trihal Communitie 

*301. SHRI A. C . DAS : Will the 
Minister of HOME AFFAIRS be 

pleased to state 

(a) whether there is a general 

complaint the comparatively better off 
scheduled caste communities and triba l 
communities are getting mnj r  benefits 

given by Government to SC/ST ; 

{b) if so, whether Government are 
, thinking seriously to study these 

problems and try to solve them ? 

Oral Answers 

THE M1NlSTBR OF STATE IN 
THE MJNISTRY OF HOME AFFAIRS 
(SHRTMATI RAM DULAR! SINHA): 
(a) and (b) N su h  general complaint 
has come to notice. The bulk of the 

ch dulcd ca tes and scheduled tribes 

arc poor and in all developmental efforts 

it is Govt.· endeavour to bring up 

those who arc below tbe poverty line. 

mean t s t has al o been prescribed for 

erta in chemes so that benefits go to. 

the really dcserviug. The Ministry bas, 

however. cn1rustcd some studies on the 
~o io e o omi  development of the 

scheduled castes in some r~  of Uttar 

Prndc hand We t ll ngal and th final 

reports ar awaited. 

HRI A. • D  A. you know, 

in our ouotry we have got about 949 

chedul d Qlste and 605 Scheduled 

ri e~ communities includ ·d ia the Jist 

of difTcrent Stale and Union Territories 
having tot:il population of 10.48 crores 

and 5.16 er re re pectively according to 

198 l en u  . Among these communi tie 

some ommunitie· are backward. some 
nrc le. bo.ckward and some are little 
ud anced.  F  r xample, amoog the 

Scheduled a tcs some arc untouchable 

and 'Orne Scheduled Ca te communities 

are adv, need, imilar cases are also 

found in the ca c of Scheduled Tribe 

communities. Jn thi connection, I would 
like to know from the hon. Minister 
whether there i any categorisation 

according to their status particularly 

referring to their socio-economic 

condition in respect of S ·heduled Caste 
and Scheduled Tribe communitie ? 

SHRrMATl RAM DULARC 
• INHA ; he main thur t during the 
Sixth Plan ha been to raise the 

economic level of lhe cheduled Caste 
and Scheduled Tribe families through 

specific family ben fiting programmes, 

so as to bring them above the poverty 
line eventually. For assistance under 

' 

these programme the norms adopted 
under the Integrated Rural Development 

Programme have been adopted. Assist-
ance has been extended to famiJies 
whose income level i Rs. 3500 or less 
as per the Integrated Rural Development 
Programme norm. So, those communities • 
of Scheduled Castes and Scheduled 
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Tribes who fall under this category, are 
to be benefited. 

SHRI A.C. DAS : The communilie 

which are in the lowest rung in the 

social order in the Scheduled population 
arc not availing of the facilities being 

provided by the Government. 

Moreover. these communitic are not 
aware of the programmes of the 

'1overnment due t their backwardnr s, 
uperstitions etc.  May I know the tcps 

that have been taken by the Government 
to persude them to come to the lime-

light to avail of the scheme and 

programm s ? May l know whether any 
tudy ha been made in thi · regard ? 
No 'doubt, Governm nt have made 

sincere endeavour to bring up tho e 

who are below poverty tin , tho c 

SC & ST communitie· ·uffcr from 
superstititions, badwurdnc s and 

inferiority complex. What tepc; 

Government propose lo take to reform 

them and to bring them upl a 
reasonable tandard ? Furth r, may I 

knew how many famili ·s from each 

category have so far er " ed the 

poverty. Ii ne ? 

SHRlMATJ RAM DULA.RI 
SINHA : As r gard the .ag n ies 

for conducting a tutley, under the 

Centrally Sponsored Scheme o f Research 
and Training, ome socio-ecooomic 

studies on the development of cheduled 

Ca tes have been entru ted to research 
organisations like the Giri In lilute of 
Development Studies, Lucknow, Gandhi 

Ins ti lute of Socia I Sci aces, Varaaa i, 
and the Centre for Area Development 

and Action Resear h Studie ,  Ne w 
Delhi. The oth r  day, J replied t o the 
same of question <,>f hon. Member. The 

draft report has been received recently 

from the Gir.i In titute ia r sp ct of the 
study undertaken in blocks of Ultar 

Pradesh and this  is under examination. 

Dming the Sixth Five Year Plan 
the taraet j to render assi tance to 23 
Iakb Scheduled Tribe familie out of a 
total of about 57 lnkh tribal famili s 

living below the poverty line in the 
Tribal Sub-Plan area. Reports indicate 
that by February. 1984 nearly 30.6 lakh 

femilie have been assist d. puring the 
Sixth Five Yenr Plan thr target is to 

render assistance to 96,44, 763 Scheduled 
Caste fami_lies out of which about 

65,32,514 have been a sisted by 

January, 1984. 
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SHRI A. K. ROY : The policy of 
extending faciliti s to the S hcdulc<l 
Caste and th Scheduled Tribe 
communities is to provide temporary 
incentives to them to come up nt par 
with the advanced ociety but this is 
being monopoli cd by a hanJful of 
'haves' among S hcdulcd Castes and 
Scheduled Tri bes. So, the problem is 
how to distribute and extend these 
facilities to all people. In view of that, 
I would like to know whether some 
criterion should be fixed or o temp ~t

cd to consider those familie f the 
Scbeduldd Castes and Scheduled Tribe 
which have once rcc0ivcd the benefit 
either in . ervicc or olhcr 1sc!> as 
forward and the n xt facility either in 
service or in loan should be given lo 
other Scheduled C:tstc and ~  

Tribes people who have not yet received 
the facilily? That niean· no Scnt:cluled 
Caste or Scheduled Tribe family . houlJ 
receive twice the faciJity which the 
Central Government wants lo extend 
for the whole community, So, whether 
any su ·h chcfnc or procedure should be 
contemplated, J would like to know 
that, 

SHRIMATl · RAM VI ARI 
SlNHA :  I have already slated that 
assistance has been extended to families 
whose income le\'el i" Rs. 3,500 or Jess 
a far as the Integrated Rural Devdop-
ment Programme i c0n crned. 

MR. SPEAKER : He has spccifi ally 
asked that if one family has got one 
:mch facility, that family shall not be 
aJJowed for the second time. That i 
what he said. 

SHRI P. C. SETI-If : It i trictly 
being watched and monitored that no 

f 1nily ct the aid prescribed for a 

scheme twi e. Each f mily has to get it 

011 ly once a year. 
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SHRl P. . Sf.Tll I : YOU havt: 

allowed on1; HJlf-An-llour-Db{;llSsion 

on this. 

MR. SPEAKER : Yes, l h:wc 

ad mi ued it. 
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Production of Light ommercial Vehicles 

*802. SHRTMATI JAYANTI 
PATNAJK : Will the Min' ter of 
J NDUSTRY b ple11scd to state  ; 

(a) whether s t ps have b  n tak n 
by Gov rnmcut to in rease th produc-
tion of Jigbt omm rdaJ v  h i ·lcs ; 

(b) if o, th n  m n d 11 c numb r 
of public sector and pliv sector unit 
producing light • com rci l vehicl t 

pre ent · 




